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DI-pale Bel"een Ke.dll Pori Trllli aDd 
Plol-Hold.r. of Klndla Pori 

3027. SHRI D. R. PARMAR; 
SHRI R. K. AMIN: 

Will the Minister of SHIPPING AND 
TRANSPORT be pleased 10 slate: 

(al whetber there i, any dispu:e bel-
ween the Kandl. Port Trust and Ihe Plot-
holden of the Kandla Port regarding pay-
ment for the plotl: and 

(b) if so, the details thereof 7 

THE DEPUTY MINISTER IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS, AND IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI IQBAL SINGH) ; (a) 
and (b). There is no dispute as regarding 
Ihe dues payable for plols as Ihese are 
based on lease deeds. However, reDresen-
lations were received by the port Trust 
relardinl payment of eraded penllty 
ranalna 25 per cent to 200 per cent provided 
in the lease deeds for delay in payment of 
dues from two monlhs to two )'ears. The 
Board of Trustees on I he Kandla Port 
Trust have conlldered the represelltations 
and have proposed cerlain amendments in 
the lease alreement which are under exami-
nation. In lhe mean time the Port TruSl 
Board allowed 90 per cent remission in 
penalty charles if arrears of duea were 
paid uplO 31st December, 1968. The 
Board later elliended this facilities ulllo 
the 28th February, 1969. 

Ne" 8blppl81 Do,lee 

3028. SHRI P. C. ADICHAN: Will 
the Minister 01 SHIPPING AND TRANS-
PORT be pleased to state: 

(a) whether the Hindustan Shipyard 
Ltd. Vi.akhapatnam bas recently fabricated 
a new device called bulbous-bow, which 
would enable the Shippinl Cotporatlon to 
Bave considerable amount of foreign e .. • 
cbanlle by applyiog lhe new cadaet to each 
.hipman by it ; 

(b) if so, tbe salient feature. of the new 
device; aDd 

Ce) tbe annual savina In Foreiln ex-
chaDp to tbe Corporation and to the 
oDntry U a wbole tbat il likely to aceure 

~I'J this aceOIl!!t 7 

THE DEPUTY MINISTSR IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI 
IQBAL SINGH) : Ca) A bulbous-bow i •• 
projection at the slem of a ship below tile 
water rnt. The Hindultan Shipyard 
limited prefabricated a bulbous-bow accor-
dina to the line dr6wings supplied by the 
Shipping Corporal ion of India for belD. 
fitted on to it. ship "Vilhvabhakti" built 
by the Shipyard. 

(b) The Shipping CorporatloD II the 
first lodlao shipping compaoy to 8t 
bulbous· bow on ao Indian built v_I. 
The weight or the bulbous·bow is about 
10 to os. Based on model test results, the 
hulhou<·bo-. is expected to provide a •• vlng 
in power to Ibe ext cot of J3 per ceo t at 
constant speed or alterna I ively an Incrcase 
in speed by 0'65 knot at Ihe same power. 
It also increases Ihe buoyancy of the vessel 
which is expecled to Increase the dead-
weIght of the ship by aboul 80 tOOl. 

(c) The estimated annual savlol resul· 
ting From the provi~loo of this device In a 
ship will be about Rs. 80,000/-. The 
foreign ellchanae component of the .avlnl 
will depend upon the sector on which a 
ship fl"lIed with the device is employed. 
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Law aad Order In Ualnrllty Campus 

3030. SHRI KANWAR LAL GUPTA: 
SHP 1 J. B. SINGH: 
SHRI SHARDA NAND: 
SHRI ONKAR SINGH: 
SHal HEM RAJ: 

Will the Minister of EDUCATION 
AND YOUTH SER VICES be pleased to 
Itate : 

(a) whcther it is a fact tbat the Vicc-
Cbanccllors of the U. P. Universities 
recently passed a resolution that main-
tenance of law and order in the University 
campus is the State responsibility: 

(b) if la, the reaction of Governmcnt 
thereto ; and 

(c) wbat are tbe other recommenda-
tions and wbat aClioa Government taken 
on them 1 

THE, MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. 
R. V. RAO): (0) to (c): A Itatement 
aivlnll Icconlmendalions made by tbe Vice-
Cbancellors' Conrerence "f U. P. Univer-
aities held at Lllcknow ou January 3 and 
4, 1969, is Idid on the Tllble of tbe House. 
U'1«fd '" £I.,.". S" ~9· ,-T-$39/69·l 

Tha. recommendations primarily concern 
the Government 0' U. P./State Universities 
In U. P. However, in rapeet of recom-
mendation No. I under "Financial matters" 
a meeting ga~ since been held and the 
U. G. C. and the State Government h:\Ve 
alreed on a basis for payment of Irants for 
de~elopment schemes of the State Universi-
ties accepted by the Commission. The 
recommendation No. 4 under "Law and 
Older Problem in the Universities" is bein. 
examined separately. 

UadercuttlDI In OOlelal Air Fares by 
Forelln Airlines 

3031. SHRIMA TI ILA PAL-
CHOUDHURI: 

SHRI HEM RAJ: 
SHRI GADlLlNGANA 

GOWD: 
Will the Minister of TOURISM AND 

CIVIL AVIATION be ple •• ed 10 state: 
(a) whet her it is a fact that of la Ie it 

has been suspected tbat due to some foreign 
Air lines indul.inl in undercuttinl official 
airfa". on certain routes particularly on 
those routes which carry emigrant traffic, 
there has been diversion of traffic from Air 
India· resulting iu loss of Foreign exchange; 

(b) if so, the exlent of undercutting 
and consequenlial loss of Foreign Exchanse 
suffered by the Air ludia durinl the year 
1968 : 

(c) wbetber it is allo a fact thaI the 
Enforcement Directorate of the Ministry of 
Finance bad carried out. a raid on tbe 
premiee! of a West Asian Air Line suspec-
ting I hat it was indulltinl iu malpractices 
of the t~pe referret! to in part (a) above. 

(dl if so, with what result; and 
(e) tbe permanent measures, if any, 

laken or proposed to be taken to prevent 
such malpractices? 

THB MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(a) There arc realons to believe tbat 
cerlaln airlines have been undercuttinl 
oOlcial air far," on certain international 
routes, particularly in lelard 10 emi,rant 
traffic between India and the Uuited Kina-
dom. This leads 1o diversion of Irafllc 
fro~ the servkes of Air·IDdia, resullin. iD 
101. of revenue to AIr-india <lnd 'oreila 
~ to tb, COUDtq! • 




